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MreMeMeShastri for Mr.U.M.Shastri learned .
WMadie A
advocate for the petitioner states that as no
N
instruction from his client he wants to relieve
f

his client. He hadaready relieved him.

Heard the petitiorer and Mre.R.M.Vin learned
counsel for the respondent. His main case is
only because he has some personal difficulﬁies
regarding his aged mother and other family problems.
But admittedly kﬁ:isjg transferrable post and a§&has
been at savarkkundla, Dist.Bhavnagar for four years
from which he is being seht to Badhra a distante”
of about 10 kms. from‘Savarkundla7 th transfer haying
been made for administrative reascons amd found to | s
no valid ground for interfering with the impugned order

The petition is,therefore, rejected.
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